FORM G

INVITATION FOR EXPRESSION OF INTEREST

FOR MOUNTAIN MEADOW HOLIDAYS PRIVATE LIMITED OPERATING IN
MOTEL INDUSTRY AT NEW DELHI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with MOUNTAIN MEADOW HOLIDAYS
PAN/CIN/LLP No. PRIVATE LIMITED
CIN: U74899DL1993PTC056571
PAN: - AACCM9855G
2. | Address of the registered office Registered office: House No.-196, Deepali
Enclave, Pitampura, Delhi West Delhi DL
110034 IN
3. | URL of website Not Applicable
4. |Details of Place where majority of fixed Corporate Debtor is having agricultural land
Assets are located measuring 18 Bigha and 15 Biswa at Village
Khampur, New Delhi
5. | Installed capacity of main products/ services  |Not Applicable
6. Quan_tity ano_| valu_e of main products/ services |Corporate Debtor has not earned any revenue
sold in last financial year in F Y 2021-2022 and details thereafter are
not available at present.
7. | Number of employees/ workmen Details not available presently
8. | Further details including last available May be obtained by sending an email to
financial statements (with schedules) of two  linc mountainmeadows@agmail.com
years, lists of creditors, relevant dates for
subsequent events of the process are available
at:
9. |Eligibility for resolution applicants under May be obtained by sending an email to
section 25(2)(h) of the Code is available at:  |ihe mountainmeadows@gmail.com
10. | Last date for receipt of expression of interest {13-02-2024
11. | Date of issue of provisional list of prospective [23-02-2024
resolution applicants
12. | Last date for submission of objections to 28-02-2024
provisional list
13. | Date of issue of final list of prospective 09-03-2024

resolution applicants



mailto:ibc.mountainmeadows@gmail.com

14. | Date of issue of information memorandum, 09-03-2024
evaluation matrix and request for resolution
plan to prospective resolution applicants
15. | Last date of submission of resolution plans 08-04-2024
16. | Process email id to submit EOI ibc.mountainmeadows@gmail.com

o

Umesh Gupta

Resolution Professional

Mountain Meadow Holidays Private Limited

(Under CIRP)

IP Registration No. IBBI/IPA-001/1P-P00848/2017-18/11431

Date: - 29/01/2024
Place: - New Delhi



mailto:ibc.mountainmeadows@gmail.com
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MURDER-SUICIDE
FOUR PEOPLE
r“} Los Angeles
area on Saturday. Officers
shooting in the 11600
the shooting was a murder-

SHOOTING: 4 DIE
DIED following
characterised as a murder-
responded shortly before
block of Lerdo Avenue.
suicide, the Los Angeles

NEWS
NEWS
IN LOS ANGELES
what police in
suicide in the Granada Hills
7 p.m. to areport of a
Investigators determined
Police Department said.

NORTH KOREA
FIRES MULTIPLE
CRUISE MISSILES

NORTH KOREA FIRED
multiple cruise missiles off
its east coast on Sunday, its
second such launchin less
than a week, South Korea's
Joint Chiefs of Staff (JCS)
said. The missiles were
being analysed by South
Korean and US intelligence
authorities, the JCS said.

B'DESH APPEALS
COURT GRANTS
BAILTO YUNUS

AN APPEALS
ﬁ COURT In
88 Bangladesh on
Sunday granted

bail to Nobel laureate
Muhammad Yunus, who had
been sentenced earlier to
six months in prison for
violating the country's
labour laws. The court also
agreed to hear an appeal
against his sentencing.

US OKAYS SALE
OF F-16 FIGHTER
JETS TO TURKEY

AFTER THE TURKISH
parliament's approval to
ratify Sweden's NATO
membership, the United
States nodded for the sale
of F-16 fighter jets to Turkey,
Al Jazeera reported on
Saturday. The US
Department of State
notified Congress of the
$23 bn agreement to sell
the warplanes to NATO ally
Turkey on Friday night.

NINE LABOURERS
FROM PAK SHOT
DEAD IN IRAN

: PAKISTAN HAS

SOUGHT a
¢

comprehensive

investigation into
the killing of nine of its
nationals in a brutal attack in
Iran that occurred days after
the tensions between the
two nations following a tit-
for-tat cross-border fire.
Nine Pakistani workers were
gunned down and three
others were injured by
unidentified attackers who
opened indiscriminate fire
onthem inlran's Sistan-
Baluchestan province near
Pakistan border on Saturday.

AGENCIES

MINSITERS ASKED TO STRENGTHEN DEFENCE INDUSTRIES

Israel's goal is elimination
of Hamas, says Netanyahu

CIA Director set to
join fresh hostage
talks in coming days

ETHAN BRONNER
January 28

AS TOP US officials push fora
hostagedealandapauseinthe
warin Gaza,Israeli Prime Min-
ister Benjamin Netanyahu said
Saturday the only acceptable
outcome is the elimination of
Hamas and any threat it may
pose to Israel.

Speaking at an evening
news conference, Netanyahu
noted that it was International
Holocaust Remembrance Day.
He held up a copy in Arabic of
Adolf Hitler’s ‘Mein Kampf”
and said it was found, along
with other Nazi propaganda, by
Israelisoldiersin Gazan homes.

When Israel finishes in
Gaza, hesaid,such antisemitic
educationwill not continue.“If
we don’t eliminate the Hamas
terrorists,these ‘new Nazis, the
next massacre is only a ques-
tion of time,” he said.

Central Intelligence Agency
(CIA) Director William Burnsis

BENJAMIN NETANYAHU, ISRAELI PRIME MINISTER

e

IF WE DON'T
ELIMINATE THE
HAMAS
TERRORISTS,
THESE 'NEW
NAZIS' THE
NEXT MASSACRE
IS ONLY A
QUESTION OF
TIME

-
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set tojoin fresh hostage talksin
coming days, seeking a deal
that US and regional officials
say would be part of a cease-
fire of at least two months.
Netanyahu didn’t mention
such talks orany pausein fight-
ing. Instead, he said hed
“instructed the ministers of
defence and finance to bring
before the government an
unprecedented plan, a huge
plan,tostrengthen ourdefence
industries for decades tocome”

As he spoke, Israeli troops
were fighting intense battles
around the central Gaza city of
Khan Younis and thousands of
Palestinians there were seen
trying to evacuate to safety.

Thewarbegan on October 7
when Hamas operatives
swarmed into Israel, killing
1,200 and kidnapping 240.
Israel responded with attacks
from the air, sea and land,
killing nearly 26,000, accord-
ing to Hamas officials, who

don’t distinguish between
civilians and fighters.

UN urges support

Meanwhile, the head of the
United Nations vowed decisive
actionagainstanystaffin Gaza
found to have taken part in
October’s attack on Israel and
urged nations not to withhold
funding for the “desperate
populations” receiving aid as
the war continues.

“Theabhorrentalleged acts
of these staff members must
have consequences,’ Secretary
General Antonio Guterres said
Sunday, referring to the UN
Relief and Works Agency. “But
the tens of thousands of men
and women who work for
UNRWA, many in some of the
most dangerous situations for
humanitarian workers,should
not be penalised.”

So far, the UN said 12 peo-
ple have been implicated in
taking part in the October 7
Hamas-led attack on Israel,
whichKkilled 1,200. Nine of the
UN staff have been fired,oneis
confirmed dead and the iden-
tify of two others is being clar-
ified,according to Guterres.

—BLOOMBERG

Evergrande faces liquidation risk again

PEARLLIU
Januvary 28

EVERGRANDE WILL ONCE
again tryto fend offliquidation
at court hearings in Hong Kong
on Monday. Eight weeks after
the debt-laden property devel-
oper won a surprise reprieve in
thelong-runninglawsuit, Ever-
grande has madelittle progress
toward clinching a restructur-
ing agreement with creditors.
Any order to wind up Ever-
grande, which has about $327
billion in liabilities, will likely
send ripples through China’s
financial systematatimewhen
policymakersare tryingtostem
a stock market rout. It would
also furtherweaken confidence
in the housing industry, which
isin a persistent slump that’s
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dragging on theworld’s second-
largest economy.

In addition to the case
scheduled to be heard at 9:30
a.m.,Judge Linda Chanwill con-
ductararehearingona possible
“regulatingorder”at 2:30 p.m.,
according to information on

the city’sjudiciarywebsite.Such
orders mean the court would
regulate the winding-up
process, potentially including
appointing a liquidator.

China has been releasing
new measures to shore up the
struggling property sector,
including drafting a list of
builders that would be eligible
for funding support.

But there is little indication
that Evergrande has benefited
atall,more than twoyears after
itsdefault.Intheabsence ofany
last-minute deal with bond-
holders, Evergrande’s fate may
rest on the status of the parties
seeking a winding-up order
from the court.

The December hearing was
adjourned after the original
petitioner, Top Shine Global of

Imran’s party faces ban if he
is convicted in pending cases

PRESS TRUST OF INDIA
Islamabad, January 28

JAILED IMRAN KHAN'S Pak-
istan Tehreek-e-Insaf party
could be banned if its founder
and former prime ministerand
other top brass are convicted in
the cases relating to the May 9
violent incidents and violation
of the Secrets Act in the cipher
case, according to a media
reports on Sunday.

The Election Commission of
Pakistan (ECP) after several
years of probing into the Pak-
istan Tehreek-e-Insaf (PTI)
party's funding unanimously
declared that the party had
received “prohibited funding”

inAugust 2003.This createdan
opportunity for the Pakistan
Democratic Movement (PDM)
governmentled by the Pakistan
Muslim League-Nawaz (PML-
N) to dissolve the party. Khan
was however disqualified from
Parliament, Geo News reported.

Thecipher case pertainstoa
piece of paper, purported to be
a diplomatic cable: the cipher,
that Khan had waved at a pub-
licrallyon March 27,2022,and
naming the US, had claimed
that it was ‘evidence' of an
“international conspiracy” to
topple his government.

On May 9, 2023, violent
protests erupted after the
arrest of Khan by paramilitary

Rangers in Islamabad. Over 20
militaryinstallationsand state
buildings, including the army
headquarters in Rawalpindi,
were damaged ortorchedin the
violent protests that followed
Khan’s arrest in a corruption
case.The partyraninto trouble
after the May 9 violence by its
supporters. Hundreds of rioters
were arrested in the days after
the attack and booked on vari-
ous charges.

The ECP verdict had pro-
vided an occasion for the PDM
government of the time to
raise the question before the
Supreme Court of Pakistan to
declare the PTI a banned
entity, said sources.

Intershore Consult (Samoa),
decided not to push for an
immediate liquidation. Now a
key bondholder group plans to
join the petition, Reuters
reported on January 24, citing
people familiarwith the matter.

Lawyers forthead hocgroup
of bondholders, which has said
it holds more than $6 billion of
the builder’s roughly $19 bil-
lion of offshore notes, told
reporters after last month’s
hearing it will “likely” step in if
the original petitioner were to
walk away.

Any change in the stance of
the group,which had previously
opposed liquidation, would
make it much harder for Ever-
grande to convince the court
that it is making progress with
creditors.  —BLOOMBERG
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® INTHE 'SOUP'

T

Environmental activists react after throwing soup at the glass protecting the Mona

Lisa, at the Louvre Museum in Paris, on Sunday; shouting slogans advocating for a
sustainable food system. It comes as French farmers have been protesting for days
across the country against several issues, including low wages. AP

Holcim to spin off US biz
unit, seeking $30 bn value

HOLCIM, THE WORLD'S
largest cement maker, said Sun-
day it plans to separate its fast-
growing North American busi-
nessto pave theway foralisting
next year in the US valued at
more than $30 billion.

The Swiss maker of building
materials also named its Euro-
pean head, Miljan Gutovic,
as CEO. He will replace Jan
Jenisch, who will remain chair-
man. The executive move is
effective May 1.

Avaluation over $30 billion
is in “the right ballpark” for the
unit, Jenisch said in a confer-
ence call after the announce-
ment. Holcim shares soared
38% last year, reaching the
highest level since 2015 in
December.Theyclosed Fridayat
64.20 francs.

The spinoff “should be a
very value-creating move
from ourside foroursharehold-
ers,” Jenisch told reporters.
“We now make two indepen-
dent champions.”

HOLCIM SHARES CLOSE TO LONG-TIME HIGH
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The separation unwinds a
period of acquisitions around
the globe for Zug, Switzerland-
based Holcim, triggered by
diverging regulatoryregimesin
North America and Europe.
North America accounted for
$11 billion of revenue last year,
according to Jenisch.

In 2022, the region gener-
ated more than a third of the
company’s revenue. The US
market is growing at a rapid
paceasbuildersracetorelievea
chronic lack of single-family

homes and meet regulatory
pressures for more energy-effi-
cient buildings.

The unit expanded through
anacquisition spree that broad-
ened its offering of building
materials. Listing 100% of the
business on the NYSE is
expected to take about 15
months,Jenisch said. Underthe
current plan, every Holcim
shareholder would get shares
following the transaction — one
inthe European operationsand
oneinthe US.—BLOOMBERG

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MOUNTAIN MEADOW HOLIDAYS PRIVATE LIMITED OPERATING IN

MOTEL INDUSTRY AT NEW DELHI

(Under Regulation 364 (1) of the Insolvency and Bankrupicy (Insolvency Resolution
Procass for Corporate Persons) Regulations, 2016

EXPRESS

&
CDSL

CENTRAL DEPOSITORY =
SERVICES (INDIA) LIMITED

Central Depository Services Limited
[CDSL) was founded in 1999 to fulfil
one goal: Convenient, Dependable and
Secure depository services, Asia's first
and only listed depository, is on a
strong trajectory of growth, both in
core depository business as well as in
other businesses in subsidiaries such
askKYC.

As part of the MD & CEO appointment
process, CDSL seeks applications from
qualified leaders who can take CD5L to
greater heights and further its brand as
asafekeeper of all digital assets.

Job Application Details:

Interested candidates may apply in writing along
with their CV latest by February 20, 2024, by email to
applications@cdslindia.com

financi“. ep. .in

areers

JOIn 1S 0N @ JOUTNEY Of SUCCESS. . m————

MANAGING DIRECTOR &
CHIEF EXECUTIVE OFFICER

ABOUT THE CANDIDATE :

= 204+ wears of professional experience; domaln knowledge In various aspects of the capital
securities / depository / financial markets,

= Minlmum 5 years inaleadership role, preferably at a Board / Management level In the financial
SEIVICES Sector,

= Demonstrable understanding of the relevant market developments, risk and regulatory
framewdrks, product innovation, technology advancement [including cyber security &
Artificial Intelligence] in Indian and Global capital markets.

= Experience in engaging with diverse stakeholders like regulator, shareholders, husiness
parthers, customers, employees, and the Boarnd,

= Experience of strengthening Corporate Governance, Enterprise Risk Management and
Compliance Management framewaork is desirable.

= Aresult-oriented leader, persuasive and passionate communicator, with highestethical standards,

»  Adeptinleveraging technology to deliver process and husiness transformation.

» Adept in leading and developing a team which 15 capable, performance oriented, and
motivated, with strongethical values,

= The candidate should be Post Graduate OR having professional degree from reputed
inatitutiomns.

= The candidate shall be required to fulfll the eligihility requirements under the Companies Act,
2013 and SEB] Regulations.

= The candidate must not be over 60 vears of age as on September 30, 2024, Age and experience
limits maybe relaxed for deserving candidates at the discretion of the Momination &
Remuneration Committes and for Board,

= Theposition is hased in Mumbal.

The compensation and perquisites will be in line
with industry standards. The appointment shall
be for a maximum period of 5 years and can be
reappointed in accordance with SEBI (Depository
& Participants) Reguolations and other applicable
circulars, letters issued by SEBI.

“FORM NO. INC-2&"
[Pursuant to Rule 30 the Companies
{Incorporation) Rules, 2014
Advertisement to be published in the
Mewspaper for change n Registered Office
af the company from one sfate fo another
BEFDORE THE CENTRAL GOVERMMEMNT
HORTHERW REGION BENCH, DELHI
I 1he matler of Sub-Section (£) of Secticn 13
of Companigs Act, 2013 and clausa (&) of
suberude (5] of Rule 30 of the Compansas
IIn::J'pmhn:'ll::'}!l[I:-'mles. 2014

in_iha mattar of
GHOSH DESIGH AND DEVELOPMENT
PRIVATE LIMITED

Having 15 F-!er.ilslerﬁ:! Office A7 351, Aravall
.ﬁ.pl:narlﬂunl Alaknanda, South Delhi, Hew
Diethi, 110015, Delhi

. Pelitsang
Medice s heseby given to the Ganaral Public thal
the company proposes to maka applicalion ta
the Centmal Govemment under Section 13 of the
Companies Acl, 2077 saeking confirmation of
afleration of the Memorandum of Associalion of
e Utﬂlpﬂnﬁ i terms al the specal mesedulion
pessad at the Annual Ganeral Maeting/Extra
ordinary genaral maeling held an Wednesday,
24* January 2024 1o enable the company ba
|:1ar!!E'u its Bi-slu.'-;d Qffce from "National
Capltal Territory of Delhl” to “State of
Haryana™,
Any pergan whose inlenast & likely o be affected
by the propozed change of the regislened offica
ol the company may deliver alther an the MOCA-21
parlal (weaw.mca.godin) by lng invasior
comglaint farm or cause o be delivarad ar send
by regsterad post of hisher objeclions supportsd
by am affidawit siating the nature of his'har intenas]
and grounds o appagitlon o the Regianal
Dirachar at the addrass B-2 WING. 2= Floor, PL.
Deandayal Anlyadaya Bhawan, CGO Camplex,
Mew Dethi-110803, within faurieen days of 1he
dabe af publication of this nalice willk a ::[__lg,- i
the app:-:ar:mm;an{pwnh & copy of the applicant
company at its reqistered alfce al Ihe addngss

| |menticned belaw:

351, Aravali Apparlment Alakpanda, Soulh
Diethi, Maw Delhi, 110019, Delhi
For and on behalf of the Appicand
Ghosh Design And Development Private Limited

Sdi-
ARUM SWaRNADAL GHOSH
-'DI'E:IL:r1'|

Data : 26.01.2024 DM 0099470

=6 Gushant Lok-1, Gabaria OLF-IV
Gurgaan Haryana 122009,

Place : Mew Dalh

RELEVANT PARTICULARS

. |MName of tha corparala dablor alang with
PARNICINLLF No.

MOUNTAIN MEADOW HOLIDAYS
PRIVATE LIMITED

CIN: UT4E39DL1993P TCOSE571
PAN: - AACCMIBS5G

. | Address of the regstered office

Registered offica: Housza MNa.-196, Deegali
Enclave, Pilampura, Delhi West Delhi DL
110034 1M

LURL af websie

Peod Applicabla

Datalls of Place where majonty of fxed
Assals are located

Corporate Debtor s having agricullurad land
rreazuring 18 Bigha and 15 Bizwa al Village
Khampur, Naw Deki

. | Installed capacity of main products! sarvices

Mot Applicablo

. |Cwantity and vakie of ma:m products’
sarvices soid i kst fnancial year

| Number of employess! warkmen

Corporate Deblor hag nol eamed any
ravanue in F Y 2001-2022 and detads
thereafler are not avallable at present.
Details not available presenty

Further  details  including lzst  available
financial statements (with schedules) of
bwy vears, Bsts of creditors, relevant dates
for subsequent events of the process ane
avalable al

May be obfained by sending an emal 1o
ibe. mountainmeadowsi@gmall. com

. | ESgibilty for resclution applicants unger
gaction 25(Z)H) of the Code is available at

May be obtained by sending an emal 1o
ibc.mountainmeadows@gmail.com

0. | Last date for receipt of expression of interest

13-02-2024

11, | Date of sue of provisional kst of prospective

resoiuhan appicants

23-02-2024

2. |Last date for submizsion of objections to

prowisional list

28-02-2024

3. [Date of issue of final list of prospective

resgiution appicants

09-0:3-20:24

14, | Date of issue of information memorenduam,

evahration matrix and request for resohgion
plan ip prospectve resolution applicants

09-03-2024

15, | Last date of submission of resolution plans

08-04-20:24

16. | Procass emall i to submit EQI

ihn.munhimeaﬂnm@gmaﬂ.cum

DATE: - 2900172024
PLACE: - NEW DELHI

Mountain Meadow Holidays Private Limited

IP Registration Mo. IBEIAPA-0011P-PI0E48/ 201 7- 18111431

Umesh Gupta
Resalulion Prafessional

{Undsr CIRF)

Fowmn Mo URC - 2
Adventisement giving Motlce about Registration
urder Part | of Chapter XX of the Act
[Pursisant ta seclion 374(b) of the Companis
Act, 2013 and Rule 4{1} of the Companies
tAuthorised to Register) Rules, 2014)
1. Hotica &= hareby givan thal im pursuance of sub-
section {2) of Sackon 366 of tha Companies Act 2013
an applicelion is being mads 1o the Registar, Uar
Pradesh thai Mis. RAMA WULTI SPECIALITY
HOSPITAL & TRALIMA CENTRE, & Patnership Fim
may be registared under Parl | of Chapter 331 of the
Companies Acl 2013, &sa company brited by shares.
2. The Principal abjects of the proposed company are
& folow
® To camy on the business of hospial achivities such as
w0 run & manage hospitals, nursing hame, and
frading in &l kinds of medicing and medical products
*To run, manage ar administer health cnic
fahoratones servipes, diagnosic senvices and o
pravide semiges and sofutions related fo &l kinds
of medical tesd ncluding dinical esamination far
negEtn care
*To cany on the business of buyer, sediers
dsinbutors, Facers, mponers, aponters, Sockest
agent incadng deaker of al kinds of medcnes
surgicl and healthcane equprenls, compours
injectables, tabdels & all kinds of drugs
indermediates, disnlectants, Brclures, collida
procucts, and olher nedaled phamnaceulcals and
rridical ileres.,
A B copy of The dealt memorandum and adides of
association of the propesad company may be
inspacied al tha offica at Mis RARA MULTI
SPECIALITY HOESPITAL & TRALMA CENTRE
having ils offica silualed Mear Sikhday Pehbuan
Traha, Naraul Azamgarh-2TG00H, {LUF).
4. Matice is heraby given thal any parson obpecting
fo this appicalion may communicabe eir obeechon
in wiiting fo the Regstrar & Cerirel Ragistation
Cenira (CRC). Indian Instiuia of comparsta Affairs
(IICA] Piod Na &, 7, 8, Sector-5, IMT Manasar, Disfrict
Gurgeon { Haryena) , Pin Coda-122050, within fawenty
ong days from the dale of publicafion of this notice
with a copy fothe company i its regstered affica,

Rabia SIMGH KHUSHBOD SINGH AMIT SINGH

Cale : 34012024
Place - Aramgarh

Mame of Applicant

FOR RAMA MULT SPECIALITY HOSPITAL
& TRALMA CENTRE

- Bl sd!
Partraas

Farner Partrer

©

SRU STEELS LIMITED

Regd. Office and Corp, Office; 107722, Gali No;03, East Azad Wagar, New Delhi 110051

wabsite:- www. srusteels.in, E-mail--srustealsiivahoo.in, Tel No-011-27373622, CIN No-L17300DL1935PLC10T286

EXTRACT OF UNM-AUDITED STANDALDNE FINANCIAL RESULTS FOR THE QUARTER AND NIME MONTHS ENDED X15T DEC, 2023

[Rs. In Lakhs excapl par share data)

. Quarter Ended | Quarter Ended | Quarter Ended | "¢ torins | Nine MOhs | -y, e
No. i 1122003 | 0092023 | 3122022 | 31422023 | 31122022 | 31032023
{Un-Audited} | (Un-Audited) | {Un-Audited) | [Un-Audited] | |Un-Audited) {Audited)
1 | Total Incomse fram Dperadian {nel) 4004 TT1.76] 5543 LA TEE.50 1671654
2 | el Brofit(Less) for the period (before Tax, Exceptional and! or Exlracedinary bems) 1.0 B.35) 14,01 pi] E'Eu;* 25 44 44
3 [ Mat Profil(Loss) for the period befare Tax{after Excephonal and' or Extreardingry items) 11.70 BA5) 4.0 1026 | 2830 G458
4 | Mal Profid[Loss) for the period after Tax{afler Excegplional and! or Exlracedinary ibams) .50 £.19] 10,37 2166 | 21.02 5?‘:“5
5 | Total Comprahensive Incame for The pencd [Comprising Profit { {Lass) Tor the perod (afler .66 B.19] 1037 2166) 2102 5946
tex] and athar Comprehensie Incomsa (after tax)] |
G | Egquily Share Capdal 118879 119878} 714 1,198.73| 799.19 79915
T | Reserves {esclisding revaluation resarde 35 shown in the batance shesl of previaus vear) | 4568 28
B | Ezmeng par Eguity Shara (Face Valua Rs. 100~ each)
- Basic 0.07 005} 0.13 0.8} 0.26 087
Celided QAT 1] 'J&-E- 013 018 {1 26 [y

Motes :

Jarmery, 2024

{44]

PFLAGE: NEW DELHI
DATED: 2Tth January, 2024

1 Theabowva is an extract of the dalailed Tormal of Quartesly Financial Results led with the Slock Exchange undar Regulation 33 of the SEBI [ Listag Obigalion and Disclsure Requiramants] Reguialions
2015, as moded by Clrowar No, CIRICFOE2EME dated Sth July, 2016 The full foemat of the Quartesly Financial Regulls ls available on the wabsite of the Compary at www, srusteels |n and on the
wabsite of the Shock axchanges vz, www.bseindia.com

& The detad Urebudiled Fingrcil Besuls Tor the guarter ended 3151 Dec, 2023 have Been rinseaéd By Thie dudit commities ard sporoved By the Board of Direfor o her respective meeting bekd on 271k

3 The above Unaudded Firancial Resu®s & Subpac] bo Limdad Revera Raporl a5 fumeshad by the Slatulory Audiar and approwed by tha Board of Dissciars of the Company as requined undar Raguiation
33 of SEBI [Listng Obloation and Disdousure Requirements] Reoulations, 2015

4 Thesa resulls hava bean preparad in dccardanca with the Companies (Indian Accounting Slandards) Rulas, 2015 (Ind A5} prescribed under Seciion 133 of the Companias &, 2012 and offer racognizad
actointirg pracices ard polcles to the exlent applicable

The figures for the previous year | quarier hava been regrouped [ reamanged, wherevar necessary, to confim to the current periad’s classification,

Far SRU STEELS LIMITED
Sdl-

Miayank Bhandari
(Managing Director)

New Delhi
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ILVirendra Chaudhari S/o

Jogender Singh R/0 192,
Village-Matiala, Dwarka
Delhi-110059,have changed
my name to Virender Singh.

0040710520-3
L,Sunil Bilwal S/o0 Shri Dhyan

3 Fuaret 5t & 3 garehl § ahead g8

SR, 28 SR () | TV aed BHER & Yer sedl §
~pEEreer—— — | 39 ¥ T1ed B gU 8, R aRa
ST 3AThl A ThaRT R AT SRl | . '
IS BT @A o HRUT IIAR h HIAR & UG g Bl HHTET BT Wobel et & |
SRR el ° =Aan aeE SHE g |
SR g T SRRl A e el 1 Wi =, e 9 ¥ 0.6 T dfcwra

I, R ¥ I A 0.1 feuit dfewaw =
3R Fuarer ® 2.1 feilt Afcw=™ &1 fopam T |

Singh Bilwal R/0 H.N0.389 ? | Hram famnfeei 3 Srga Sarn @ fF welt FeER Pk iR hHies Ther fed e ok
Pandit Mohalla Kondli Delhi- | 2 el WHIE deh W21 % TGIaR Tl 0 ROV HIET H 9 H S0 < el W 9 @ g
name,froan\;eszneillnI%L?mg:Xco W Erciq_cﬂﬁ a W % l \_ﬂaﬁ;ﬁ ﬁ:[ 31-&&:"% Tlﬁ % l

Sunil Bilwal.  0040710614-2 MR & IER, AR Aled HIER h TS Gl 4, FR W foel, 9Sme 3R
I,Suneeta Devi W/o Virender | HTHI Salrehi H 3T H aISel BT gL &, B ©M® o Jehiarel s T w11 hed |

Singh,R/0 192, Village-Matiala,
Dwarka Delhi-110059,have

TR AT THART B ol FUTIAT Bl Hehd fHerdl

IIE H 40 AT o ofiwor 9t den 1ty

changed my name to Sunita
Devi. 0040710520-4

I,Mohammad Ghufran,S/o
Mohd Usman,R/0 R-258/3,
Gali.No.11,Ramesh Park,
Laxmi Nagar,Abdulha Masjid,
Laxmi-Nagar, Shakarpur,
Delhi-110092,have changed
my name to Mohd Gufran.

0040710614-3

l,Jal govind Rai(Aadhar
Card.No0.5680-9611-0895),S/0
Shri.Ram Rai,R/0-RZF-765,Raj
Nagar,Part-2,Palam Colony,
Bagdola,South West Delhi,
Delhi-110077,inform that JAY
GOBIND RAI &JAI GOVIND RAI

T | IS BT @ o SHROT I oh q9HH | HH
(5 g8 T HiFR eR ¥ = am 3.3 fei
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TS Sl TG aeR deh U Tie §a
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are one and same person.
0040710614-1

I Am Shahjahan W/o Dost
Mohammad R/o L-1st, 2079,
Gali No. 10, Asthal Mandir,
Sangam Vihar New Delhi:-
110062. Have Changed My
Name to Gulshan Begum.

0040710469-1

I, Ajaz Ahamad S /0 Igbal
Hussain residing at H No. G -
221/B, Gali No.18, Old
Mustafabad Delhi- 110094,
have changed my name to
Ajaz Alam 0050235384-1
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Whestned Greens, Bajake, MNaw

Radhika Sabhersal and Mr G—|‘|_|T:|r7|f.- T <‘:.ﬁ|
Rajeeav Sabharwal Rio House r\\' a "rs[ a T Chlﬁ 1 ‘-l.ﬂl B > q |
Mo, 17-B Maulsar Avenue, .-|g [gecll 28 ST | [ C G 1 @ <y

Delhi - 110038 joint  l=wful
cwner af the propery bearing
address Piot Mo. 751, Phasa-V
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rg=igsuance of he possession
fetter of the subject property.
Menw, an behal of the Clients,
Mre Radhika Sabherwal and
Mr. Rajeev Sabherwal, 1he
undersignad Advocala, heraby
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invites clasm or objections from
claimanl's or objeclorfs or
general public against re-
wmsuance al possession lefler
by HSUDC im fawour of my
chents, alongwith coples of
proofs fo supporl the claim/
abjection, within 14 days from
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PUBLIC NOTICE . . bt .| iR )|
General public is hereby informed that My k| I E"*-! &1 E;" !Er m:‘!ﬁ ™
Client Shri Anil Kumar Agarwal, and Mus. 4. | gu e w e wef afirstn orgm dofiwl | ehofe 39ar & e oom w95 [ dePeafafem e Rl e
Madhu Aggarwal W/o Anil Kumar T T a a-;T-IT l}ih_ .I:._FI byt %
Agarwal, both R/O Plot No.-242, X-Block, Bk fareetl o 18 15 e % 1t HTH FT T a5 g oy @ & & aw
New Roshanpura Extention, Nazafgarh, bapie) J.-‘IIT;ﬂ.-'fItIT.!:’IiFﬂ i:ﬂ"f':ff.r O ﬁrrl-;.‘lﬁ ﬁw_ﬁ a-;'n-q 1#‘7}% =FNT "'.:f.-l' 1 TH

New Delhi-11043 hereby disown/ debar

their son Sh. Saurav Aggarwal, S/o Shri E
Anil Kumar Agarwal, his wife Mrs. Preeti
Aggarwal, W/o Sh. Saurav Aggarwal, his
daughters Vanshika Aggarwal and Divya

g@qﬂzﬁaﬂ S AR T fad o | Fioie gen - fma 2o21-2022 HF
# 3=l md T
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Tt afela T flvm & ol gul ag =
= r . 5
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Aggarwal from all their movable and .

gl sy @ wan

Fibten fieraon sorerest 1 o ¥ FAE T F o A

immovable properties and have severed all
relations with them due to their continuous B
disobedience and act of omission, any body
dealing with them shall do so at his/her own
risk and my clients shall not be responsible
for any of their act(s) whatsoever, in future.

aﬁ—ﬂfﬂ?ﬁﬂm%’—ﬂr T (SRl
¥ oy, o ot aEh ufem o o
weradl  fan WA R O aiE
Fraa i e

feir 16 =l 2024 w1 s
ST AT e | ST T e
ol H FPET & U AT W 99T 39
gt Fr e FrmE# |

ibe. mountainmeadows @ gmall.com
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Sd/- PANKAJ KUMAR (Advocate)
E. No.-D-1561/2021
Chamber No. 661, Chamber Block,

& |FEW T OUW 2520UH) F T80 HAUE | ibe. mountainmeadows@gmail.com
A ¥ fong arsen Rt e &
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Dwarka Court Complex, Sector-10, 10.
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ealing wi cm sha € doing So al HTﬁFﬁE“ .Fl;ﬁh
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